1185

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1343 OF 2024

(Under Section 18(1) read with Sections 14, 15 & 17 of
National Green Tribunal Act, 2010)

IN THE MATTER OF

Harish Yadav ...Applicant
VERSUS
State of Uttar Pradesh & Others ...Respondents
INDEX
Sl. Particulars Page
No. Nos.

1. | Reply /Objection to additional affidavit filed
by the Respondent No. 4, UPPCB, on behalf

of the Applicant along with supporting |11 ]
affidavit

2. | ANNEXURE - A-1
Copy of Satellite Photo taken on 05.06.2025

3. |ANNEXURE - A-2
Copy of Sale Deed of flat no. 787

4. | ANNEUXRE - A-3

Copy of Revised Layout Plan dated 30’
16.04.2014

5. |ANNEXURE - A-4

Copy of proof of building GH-1 existing in |55
the year of 2012 in the township as claimed
by PP in a case no. 379/2012 filed in




1186

District Court Ghaziabad

6. | ANNEXURE - A-5

Copy of Order dated 20.09.2013 for approval St “5[1
of map of GH-6

7. |ANNEXURE -A -6

Copy of completion -certificate issued by 55-56
GDA

AN
o 4} &9/
APPLICANT

Through

Place:
Date: 05.01. 2.09¢ Yo
AMARNATH & BRAJESH KUMAR JHA

Counsels for Applicant

Enrol No. D/1531/2002
Bungalow No. 8-B, LGF,

Jangpura — B, Main Mathura Road
NEW DELHI - 110014



1187 ®

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1343 OF 2024

(Under Section 18(1) read with Sections 14, 15 & 17 of
National Green Tribunal Act 2010)

IN THE MATTER OF

Harish Yadav ...Applicant
VERSUS

State of Uttér Pradesh & Others ...Respondents

REPLY OBJECTION ON BEHALF OF THE APPLICANT TO
THE ADDITIONAL AFFIDAVIT DATED 06.10.2025 FILED
BY THE RESPONDENT NO. 4, UPPCB

PRELIMINARY OBJECTION AND SUBMISSION:

L The Hon’ble Tribunal vide its order dated 01.07.2025
has directed the PP/respondent no.2 to place on
record the details of source of water used for
construction and other purposes prior to grant of

permission for extraction of ground water. However,
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III.
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the respondent no.2/PP has not furnished any such

details till today.

The respondent no.4-5/UPPCB after inspection report
dated 18.07.2025 has issued a letter dated 02.08.2025
to PP/Respondent no.2 directing it to furnish “the
complete details alongwith records and date of
commencement of constructions of the project and
arrangement made for with regard to purification of
domestic effluents generated from the project before
the first CTO issued by the state board to the PP on

30.09.2021” for the integrated township.

The reply filed by PP vide letter dated 25.09.2025 with
respect to only GH-1 and GH-6, though the UPPCB

has asked for the integrated township and not for the
individual group housing i.e. GH-1 and GH-6, which is

also factually incorrect, misleading as under:

i) The EC, CTE and CTO has not obtained by the PP

for GH-1, and GH-6 project.



ii)

iii)

1v)
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The PP has only submitted the working of the
STP installgtion in GH-1 and GH-6 w.e.f
11.07.2019 which has been never inspected by
the UPPCB as per inspection report dated

18.07.2025.

The commencement of construction of GH-1 was

from 2011 and GH-6 was from 2013 as per

planned approved by GDA.

GDA has issued completion certificate date
09.03.2017 for GH-6 and STP installation was
done on 11.07.2019, the arrangement for
purification of domestic effluents for the operative

period from 2017 to 2019 was not disclosed.

The PP in reply dated 25.09.2025 failed to
disclose the commencement of constructions,
completions certificate issued by GDA and details
of built-up area approved by GDA for different
individual group housing project, commercial

complexes and social utility constructions in the
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integrated township to enabling the Hon’ble
Tribunal to ascertain the environmental

compliances/ damages caused by PP under

various environmental laws.

The GDA /respondent no. 3 despite seeking the time to
file the reply as per order dated 05.12.2024 has not
filed the reply till date. The applicant has filed the RTI
dated 25.08.2025 seeking the above information,
however, no reply was also made by the GDA. On
27.08.2025 the applicant has submitted the letter
along with orders of Tribunal and application with
documents to GDA apprising the status of present

matter.

That the applicant has filed the rejoinder to the
inspection report dated 18.03.2025 filed by the
respondent no.4/UPPCB. The applicant has raised
many objections/defects/short coming in the
inspection report dated 18.03.2025. Thereafter the

respondent no.4/UPPCB seeks permission from
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Hon’ble Tribunal to file the additional affidavit by
placing all material record. It is submitted that the
contents of the rejoinder filed by the applicant in
response to inspection report dated 18.03.2025 be
read as part and parcel reply of this additional affidavit
which not produced herein again for the sake of

brevity.

PARAWISE REPLY OF ADDITIONAL AFFIDAVIT

1-10 That the contents of para 1 to 10 are matter of records,

11.

hence needs no reply.

In response to this para it is submitted that the
inspection carried by the respondent no.4/UPPCB is
not correct with respect to the waste water/domestic
effluents was discharged through storm water drain
located on the south —east side of the area. In fact, the
village drain gravity of the northern side of the village
aabadi is towards the township area which through
natural storm drain water which was blocked by the

respondent no.2 /PP, which is evident from the satellite
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13.

14.

15.
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photo taken on 05.06.2025, annexed as Annexure A-

1.

That the contents of para under reply are matter of

records, needs no reply.

In response to this para it is submitted that the khasra
no. 1758 where natural pond existed is part of
township and it is  duty/responsibility of
PP/respondent no.2 to maintain/develop the said
pond. Since the said township was not handed over to

the Nagar Nigam Ghaziabad till date.

That the contents of para under reply are matter of

records, needs no reply.

In response to para under reply it is submitted that the
khasra no. 1758 where natural pond existed is part of
township and it is  duty/responsibility of
PP/respondent no.2 to maintain/develop the said
pond. Since the said township was not handed over to

the Nagar Nigam Ghaziabad till date. Further the water
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logging is due to inaction of PP/respondent no.2, as
during the development work of integrated township it
has not consider the gravity flow of natural storm
water drain from north side of village aabadbi towards
the township and has constructed the wall to block
water flow. It is further submitted the entire township
area 1s under the control and supervision of

PP/respondent no.2 till date.

In response to para under reply it is submitted that the
land area where fly ash is dumped is the integral part
of the township and under the control, supervision of
PP/respondent no.2 and responsibility to develop the

same with PP.

That the contents of para under reply are matter of

records, needs no reply needs no reply.

In response to paras under reply, it is submitted the
entire township is spread over 185 acres of land which
includes 9 group housing, many commercial complex,

school, community centre, individual floors. Copy of
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revised approved layout plan dated 16.04.2014 is
enclosed as Annexure — A 3. The inspection report
reveals that the inspection was carried out only for 3
construction site i.e. GH-7, GH-4 and GH-3 which is

also incomplete for following reasons:

a. The date and details of built area approved by the
GDA;

b. Whether CTE has obtained or not;
¢. In GH-3, there is no mentioned about the EC,
It is pertinent to mention here that the each group

housing is having more than 20000 sq. mtr built area

which require EC as per EIA notification 2006.

That the contents of para under reply are matter of

records, needs no reply needs no reply.

That the contents of para under reply are matter of

records, needs no reply.
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24-25 In response to para under reply it is submitted that the
notice dated 02.08.2025 was issued to respondent no.
15 and 16. However, reply submitted by respondent
no. 15 and 16 to respondent no.4/UPPCB is factually

incorrect for following reason under:

a. The said group housing was operational prior to
installation of STP dated 25.11.2019 and CTO
dated 25.11.2021 because the PP/respondent
no.2 has already completed the entire
constructions work much prior to 28.09.2018 as
it has sold many flats before that, a Sale Deed of

flat no. 787 is enclosed as Annexure A-2.

b. CTE dated 03.12.2015 issued much after the

constructions activities were started.

It is further submitted that during the non-operational
period of STP the PP/respondent no.2 has discharged
the untreated domestic effluents into the natural open
drain which is passing through from village to

Girdharpur naala.



26.

27.

1196

That the contents of para under reply are matter of
records, needs no reply needs no reply.

In response to para under reply it is respectfully
submitted that the UPPCB has issued consolidated
CTO dated 21.12.2023 to PP “CCA is hereby granted to
M/s. Agarwal Associates (Promoters) Limited located at
Integrated Township “Aditya World City”, Village
Shahpur Bamheta, Dasna, District — Ghaziabad-
220100 subject to the provisions of the Water Act, Air
Act, for total plot area 747435 sqm, built up area
1395596.098 sqm, the said CCA is enclosed by PP in
its reply at page no. 132 as Annexure — R-8. However,
the PP has failed to compliance the CCA terms
condition, as it compliance dated 28.06.2025 with
respect to only GH-1 and GH-6. Surprisingly the
UPPCB has verified the same without looking into the
said compliance was not for the CCA dated

21.12.2023. Till toady the PP has not compliance the

CCA dated 21.12.2023.
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That the contents of para under reply are matter of

records, needs no reply needs no reply.

That the contents of para under reply are matter of

records, needs no reply needs no reply.

In response to para under reply it is submitted that the
respondent no.4/ UPPCB has issued a letter dated
02.08.2025 directing the PP to furnish the certain

details as per point 1, 2, 3 and 4.

At point no. 3 the UPPCB/respondent no.4 has
specifically asked from PP/respondent no. 2 about the
“the complete details alongwith records and date of
commencement of constructions of the project and
arrangement made for with regard to purification of
domestic effluents generated from the project before the
first CTO issued by the state board to the PP on

30.09.2021.
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In response to para under reply it is submitted that the
PP/respondent no.2 vide letter dated 25.09.2025 filed
the reply with respect only GH-1 and GH-6, though the
UPPCB has asked for the integrated township and not
for the individual group housing i.e. GH-1 and GH-6,
which is also factually incorrect, misleading for

following reason:

1) The EC, CTE and CTO has not obtained by the PP

for GH-1, and GH-6 project.

i)  The PP has only submitted the working of the STP
installation in GH-1 and GH-6 w.e.f. 11.07.2019
which has been never inspected by the UPPCB as

per inspection report dated 18.07.2025.

iii) The commencement construction of GH-1 was
from 2011 and GH-6 was from 2013 as per
planned approved by GDA. (Proof of building
GH-1 existing in the year of 2012 in the
township as claimed by PP in a case no.

379/2012 filed in district court Ghaziabad and
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order dated 20.09.2013 for approval of map of
GH-6 are enclosed as Annexure A-4 and A-S5

respectively)

GDA has issued completion certificate date
09.03.2017 for GH-6 and STP installation was
done on 11.07.2019, the arrangement for
purification of domestic effluents for the operative
from 2017 to 2019 was not disclosed. (Copy of
completion certificate issued by GDA is

enclosed as Annexure - A-6).

The PP failed to disclose the date of

commencement of constructions of project;

The PP has failed to disclose the arrangement
made for the purpose of purification of domestic
effluents generated from the project before the
first CTO dated 30.09.2021 as there was no such
arrangement made for the same because STP of
the GH -1 and GH-6 township was installed and

tested only on 11.07.2019.
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32-38That the contents of para under reply are matter of

records, needs no reply needs no reply.

In view of the above facts and circumstances of the present
case and to ascertain the environmental damages and
compensation the Hon’ble Tribunal may kindly be pleased

to pass:

a) Direct the respondent no.3/GDA to submit the
status of all maps of built up area in the town

ship approved by GDA;

b) Direct the respondent no.2/PP to submit the
status of total constructed area out of built up

area approved by the GDA; |

c) Direct the respondent no.3/GDA to submit the

status of completion of different project approved

by GDA;
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d) Pass any other order or directions that this Hon’ble

Tribunal may deem fit and proper in the facts and

= bfo7

APPLICANT

circumstances of the present case;

Through

Place:
Date: ©5.01-9 51 ¢ D

\

\
AMARNATH & BRAJ\ESH UMAR JHA
Counsels for Applicant
Enrol No. D/1531/2002
Bungalow No. 8-B, LGF,
Jangpura — B, Main Mathura Road
NEW DELHI - 110014
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1343 OF 2024

(Under Section 18(1) read with Sections 14, 15 & 17 of
National Green Tribunal Act 2010)

IN THE MATTER OF

Harish Yadav ...Applicant

VERSUS

State of Uttar Pradesh & Others ...Respondents

NDOH : 08.01.2026

AFFIDAVIT

I, Harish Yadav, S/o Shri Jagat Yadav, R/o 767, Shahpur,

Bamheta, Dasna, Ghaziabad — 201002, Uttar Pradesh, do

hereby solemnly affirm and declare as under:

That I am the Applicant in the above noted case and

201 AG ddy

am well conversant with the facts and circumstances

of the case, as such am authorised and competent to

7 707/50/61 03 6Z0Z/S0/ST

swear this affidavit.

2. That I have read the contents of the accompanying

objection on behalf of the applicant to the additional
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affidavit dated 06.10.2025 filed by the Respondent no.
4 /UPPCB be read as part of this affidavit as the same

are not being repeated herein for the sake of brevity.

3. That no part of it is false and nothing material has

been concealed therein.

,zﬁft
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|

Calculation of Stamp Duty

V Code g - 0256

Nature of Propei,rty | - Residential Flat
Property Detail C Flat No. C/UH-737 on
| . 7" Floor, Urban Homes Phase —
1A, situated at Shahpur
} Bambhetta, Ghaziabad, UP.
Super Area of the Flat z 54.348 Sq. Mtr. (585 Sq. Ft.)

(As mentioned ?n Allotment Agreement)

Total Built up Coveréd Area of the Flat 40.315 Sq. Mtr. (433.951 Sq. Ft.)
(As Per Deed of Declaration)

Individual Parking Facility - Nil

Govt. Circle Rate : 24000 /- Per Sq. Mtr,
(Land + Constr%‘uction)

Rebate as Per Floor : - 5% <

Maximum % age for increase ¥ 6%

in Circle Rate for Other Facilities
other than Parking Facility
(As Per Circle Rate List)

Value of Flat (;EAccording to the :  Rs.13,14,000-
Present Govt. iCircle 1Rate) )

Sale Considergtion | : Rs. 16,08,750/-
Stamp Duty . : Rs. 1,13,000/-

The Vendee has paicf the requisite Stamp Duty on the Sale Consideration or Circle
Rate Valuation, whichever is higher.
{ 1
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SALE DEED

STAMP DUTY @ 7% AS PER NOTIFICATION ORDER NO. S.V.K.N.-
5-2756/11-2008-500(1165)/2007, LUCKNOW DT. 30.06.2008 BY UTTAR
PRADESH GOVERNMENT INSTITUTION FINANCE, TAX AND
REGISTRATIION ANUBHAG-S.

THIS SALE DEED is executed at Ghaziabad on this 28 day of SQ’V
2018 between:

M/s UH Realeon Private Limited, a company incorporated under the provisions of

the Companies Act, 1956, having its Registered Office at 11, New Rajdhani Enclave,

Vikas Marg, Delhl—l 10092 through its Authorized Signatory, Mr. Bir Singh Pundir

S/o Late Kundan Singh Pundir (hereinafter referred to as the “VENDOR?” or the
" “FIRST PARTY” which expression shall, unless repugnant to the meaning or

context thereof, be deemed to mean and include its successors and permitted assigns)
H (PAN OF VENDOR/FIRST PARTY : AABCE7745C).

AND

Mr, Harsh Pathak S/o Late Vimlesh Kumar Pathak R/o D-87, Arya Nagar
Apartments, I.P. Extension, Delhi, (Hereinafter referred to as the “VENDEE” or the
"SECOND PARTY"), which expression shall, unless repugnant to the meaning or
context thereof be deemed to mean and include his/her/their heirs, executors,

permitted a531gnees administrators, legal representatives, nominees and successors
etc.) (PAN OF VENDEE/SECOND PARTY: ALIPP2264L).

Whereas the Yendor is the owner and in possession of freehold proportionate land
admeasuring| 16, 268. 51??1‘ Mitr. const1tut1ng Urban Homes Phase = 1A, here-in-after
referred to as d“PH‘&se falling in part of Khasra Nos. 2375, 2377, 2378, 2380,

2381, 2382, 2406, 2407, 2410, 2411 and 2422 situated at Shahpur Bambhetta, Parga:g

Dasna, Tehsil & District Ghaziabad, UP, vide deed no. 3494 dated 09-05-2014 an
4295 dated 17- b7-2017 registered in the office of Sub Registrar-1, Ghaziabad
here-in-after referred to as “Said Land”. The above mentioned Urban Homes Phase —
1A is part of the Group Housing Project called “Urban"Homes”.

| | AT ' 5

Vendor - . e 20 | Vendee
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The Said Land is bounded as;under:

NORTH : Other Property
EAST , 4 Road /Proposed Master Plan Road
WEST [ Other Property
SOUTH 4 Other Property

(Here-in-after referred to as the “Said Plot™).

AND WHEREAS, the First Party has developed Phase-1A of the Group Housing
Project, named, Urban Homes (here-in-after referred to as "Urban Homes Phase-1A")
situated at undl\hded proportlonate land admeasuring 16,268.51 Sq. Mtr. The above
said Phase-1A is comprising of various residential Units. The Phase-1A has been
developed after the sanction of building plans approved by the Ghaziabad
Development Authonty The Phase-1A of Urban Homes consists of Blocks-C & F as
per Regxstratxon done with Uttar Pradesh RERA Authority. The Group Housing
Project is bemg developed in various phases and the VENDOR has been granted
completion certllﬁcate in respect of Phase — 1A of the Group Housing Project.

AND WHEREAS, the VENDOR has right to allot to its applicants/allottees, the flats
in the abovesa{id phase of the Group Housing Project, including undivided
proportionate share underneath the building/tower in the Group Housing Project land,

common areas and facilities, appurtenant to the flat on such terms, as decided between
the VENDOR and the Vendee.

AND WHEREAS, the Vendee had applied for allotment of a Flat and on the faith of
the statements and representations made by the Vendee at various stages, the
VENDOR had la.]lottecl the Unit described herein to the Vendee and has received
consideration mennoned herein and shall deliver possession of the Flat bearing No.
C/UH-737 on 7™ ﬂoqr in Tower-C of the Phase — 1A to the Vendee simultancously
with the execution of this Sale Deed. The Vendee will also observe covenants, terms
and conditions, as prescribed by the competent authority and laid down in the

Allotment Agreement dated 06.09. 2014 executed between the VENDOR and the
VENDEE. :

AND WHEREAS, the Vendee has carried out mdependent inspection of the Building
plans and Toyer m which the Said Flat is situated, and has also satisfied
himself/herself|as to the soundness of structure and construction thereof as well as
conditions and deseriptions of all specifications provided therein. The VENDEE has
also inspected the common areas, amenities and passages, appurtenant to the Said Flat
and also the nqture scope and extent of the undivided interest in the common areas
and facilities, within the said Group Housing Project and agreed to take over the
possession of hIls/her apartment and enter into the present Sale Deed.

Far UH Rm&non Plive Limited

.l P‘ T qz L Pl ..;}H“g“~t‘ .

| | CoA S RS AT ‘ﬁ !
: g
Vendor - Qo R0 | Vendee
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NOW THIS INf)ENTURE WITNESSETH AS FOLLOWS:

In consideration of the amount of Rs. 16,08,750/- (Rs. Sixteen Lakh Eight
Thousand Seven Hundred Fifty Only), paid by the Vendee to the VENDOR, the
receipt of which'the VENDOR hereby acknowledges, the VENDOR do hereby sells,
transfers and conveys to the Vendee, the abovesaid Flat bearing No. C/UH-737
having Carpet Area of 31.586 Sq. Mtr. (340 Sq. Ft.) (as per definition provided under
RERA Act) on 7™ Floor in Tower-C in the Phase — 1A of the Project/Group Housing
Project i.e. “Urban Homes Phase — 1A” developed by the VENDOR on the Group
Housing Project/land as described above (hereinafter referred to as the “Said Flat” or
the “Said Apartment”) on the following terms and conditions :

/

3 / { { b - .
\Y, That, the vacant and peaceful possession of the above said flat has been
handed over by the Vendor to the Vendee.

2. That, the VENDEE shall pay all requisite charges including but not limited to
property tax, other prevailing taxes, charges, levies, bills and impositions as

5 and when, the same becomes due or payable in respect of the Said Flat and the

y land underneath directly to the concerned authorities. If the liability in respect
of any of the above is fastened upon the Vendor by any authority, the same
shall be proportionately payable by the Vendee.

3. That, the regular electricity, sewer, maintenance, water, power back up
charges, other utility charges, maintenance/repair/replacement charges, society
charges etc. shall be borne and payable from time to time by the VENDEE to

the service providing agencies nominated by the VENDOR/AOA together
with the applicable taxes etc. through prepaid meter system.

R

4. That, the VENDEE shall be responsible and liable to pay, the charges
regularly to the Service Providing Agency(ies)/Government Agency(ies) for
civic facilities & amenities available in and/or around the Said Flat as the case
may be, from time to time. The VENDEE is aware that the said all civic
facilities/amenities/services as provided by the said agencies are based upon

E,’ the supply made available by the Government Agency(ies) or otherwise

available at the site.
] i

5. That, the Super Area is the entire .area enclosed by its periphery walls
including area of walls, columns, balconies, cupboards etc. and half the area of
common wallsf with other premises/flats which form integral part of said flat
and the pro-rata share in thé common areas in the entire residential building(s)
in the Said Group Housing Project. The common areas shall mean all such
built up! parts/areas in the entire Building(s) which the ALLOTTEE shall use
by sharing with other occupants of the said building(s) including lobbies, lift
lobbies, lift shafts, electrical shafts, fire shafts, plumbing shafts and service
ledges on all floors, common corridors and passages, staircases, mumties, fire

escapes, servi;Ces areas including but not limited to lift machine rooms,

4
Vendee
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; overhead water tanks, ESS, pump rooms, generator area etc., architectural
/ ; features, if prov1ded and security/fire control rooms.

It is SpCClﬁcany made clear that the following items, inter alia, have not been
included while calculatmg Super Area :

1) Comxr'terg:iall Space/Convenient Shops in the Said Project and
2) Roof/Terrace of the Building(s)

Thus, the ALLOTTEE shall have no right in any commercial space/convenient
shops, unsold flat, roof/terrace of the buildings and the COMPANY shall be
free to use/deal/dispose off the same on such terms and conditions as it may
deem fit and| proper. Super Area does not give any right, title or interest in
common areas to the Flat ALLOTTEE except the right to use common areas
by sharing Wlth other occupants/ALLOTTEEs in the buildings-subject to
timely paymﬁnt of mamtenance charges.

That for the computatlon purpose, the Carpet Area of the Said Flat has been
calculated as; per RERA definition which is as follows:

“carpet area"g means the net usable floor area of an apartment excluding the
area coverej by the external walls, areas under services shafts, exclusive
balcony or erandah arca and exclusive open terrace area, but includes the
area covered by the internal partition walls of the apartment.

Epranation-l For the purpose of this clause, the expression "exclusive balcony
or verandah area" means the area of the balcony or verandah, as the case may
be, which 1s~appurtenant to the net usable floor area of an apartment meant
for the exclusive use of the allottee; and "exclusive open terrace area" means
the area of open terrace which is appurtenant to the net usable floor area of an
apartment, meant for the exclusive use of the allottee.

Vendor l i o 7 4 Vendee
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The Vendor has clarified and Vendee has understood, accepted and satisfied in
clear terms that there is 'No Change' in the dimensions/size/layout of the above
caid Apartment/Flat being sold under these presents and as mentioned in the
corresponding Allotment Agreement.

The VENDEE shall have all the right, title and interest jointly in all common
areas and facxlmes such as specified above mcludmg the right of ingress and
egress in common areas, which shall remain the joint property of all the
<V ENDEEs in the proportionate ratio of area of Said Flat to the total area of all

flats. The right of usage of the common areas and facilities is subject to the
covenants herein and up to date payments of all dues.

That, the Vendee is not allowed to have any individual parking facility
alongwith tlme Said Flat, however the Vendor has developed Parking Areas as
per the terms and conditions prescribed by the competent authority/building
bye laws which the Vendee may use Jomtly and commonly with other
yendees but the Vendee will not be able to raise any sort of claim agzairst the
vendor for seekmg exclusive parking area for his/her own individual use.

That in case of any major city level infrastructure charges (such as
embankment rmg road, flyover, metro, etc. is provided by the Ghaziabad
Development Authonty, U.P. State Electricity Board or any other
authonty(les) of lthe State Government/Central Government, consequent to
which the|Said Plot/Said Flat will be directly or indirectly benefitted) are
levied on the VENDOR/AOA, the VENDEE shall pay/reimburse on demand,
the proportionate charges of such infrastructure on pro-rata basis to the
VENDOR/AOA, l1f so imposed by the competent Government Authority, as
and when called upon by the VENDOR/AOA.
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8. That, if due to any subsequent change in legislation/Government orders/
Notifications, directives, guidelines, Building byelaws or change/amendments,
any additional measures or any other facllmes/eqmpments/machmery are
required to be installed, undertaken or provided concerning the Said Flat/Said
Project/Said Plot, the VENDEE as well as the other occupants would be
solely/j omtly and/or severally liable for the same at their own costs, initiatives
and expenses. However, in the event, any such liability is fastened on the
VENDOR/Association of Apartment Owners (AOA) for any reasons or by
operation of any Law or Rules, the same shall be reimbursed by the VENDEE
within 15 days of receipt of appropriate demand Notice or intimation from the
VENDOR/AOA in that regard on pro rata basis, as may be determined by the
VENDOR/AOA, as the case may be.

9. That, the Vendbr has already taken single point electricity connection from
Uttar Pradesh Power Corporation Limited (UPPCL)/Paschimanchal Vidhyut
Vitran Nigam Limited (PVVNL) for its onward supply by the Vendor to
various consumers/users in the project. However, due to any conversion of
electricity system from single point to multi point supply due to direction,
rules and regulations of the government/court/act etc., the entire cost of such
conversion shall be borne by the AOA/all allottees in proportion to the
contracted load allotted to each allottee. This is also to state that the above said
change \?vlll beI carried out only after at least 70% of total allotiees of the
project have co‘fxtn'buted the proportionate estimated cost of conversion.

E 10. That, any transfer, sale, assignment or otherwise parting with the possession of
the Sa1d! Flat by the VENDEE, will attract payment of the then prevailing
g admlmstranve charges and the No Objection Certificate (NOC) from the

VENDOR/Mamtenance Agency/Service Providing Agency, in addition to

paymentl of due charges as on that date to the Vendor or its Maintenance
Agency.|

3
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11. That, the Vendor may obtain approval/revalidation/re-sanction/redesign of tl}e
building }?lans/niaps from the competent authorities for further development in
the other phases of Urban Homes as per its own discretion for which the
Vendee will not have any objection and Vendee hereby specifically and
cxpresslyls consents thereto and expressly states that no further consent would
be required from him by the Vendor in future.

12. That, upén execution of this Sale Deed, the VENDEE hereby agrees and
undertakes not to create any obstruction or hindrance in the ongoing or
subsequent construction being carried on or to be carried on by the

Vendor/Vendor's Assignee or its nominee or transferee on any area outside the
Said Flat! ’

13. That, in |case, the VENDEE has obtained loan from any Bank/Financial
Institution on the abovesaid Unit/Apartment, the VENDEE hereby undertakes
to pay the dues of such Bank/Financial Institution in exclusion to the
VENDOR herein and without imposing any sort of liability upon the
VENDOR. ’

14. That, notyviﬂmtgnding the restrictions, limitations and conditions mentioned
herein above, the VENDEE shall be entitled to create tenancy of the whole of
the Said Flat for the purposes of the private residential purposes only.

15. That, wherever the title of the VENDEE in the Said Flat is transferred in any
manner whatsoever, the transferee shall be bound by all covenants and
conditions contained herein and such transferee shall be responsible and liable
and answ}erable in all respects thereof, in so far as, the same may be applicable

and relat? to the Said Flat and undivided proportionate land related to the Said
Flat. ; '

1
16. That, in the event of death of the VENDEE, the person on whom the title of
the deceased devolves, shall within three months of such devolution, give
notice of such devolution to the VENDOR. The stakeholders/successors/legal
heirs of the Vendee shall be liable to execute necessary documents for transfer

of the flat in the records of the VENDOR/Maintenance Agency/Service
Providin'% Agency.

17. That, the VENDOR/VENDEE/Association of Apartment Owners (AOA) shall
in all respect comply with and remain bound by laws, Rules concerning
building,; project, Said Flat and other bye-laws of the competent Authorities
for the time being in force or whenever becomes applicable in future.

3 Alongwisrh abovesaid, all the terms & conditions of the allotment, building

I bye-laws as amended from time to time shall be binding upon the

: VENDOR/VENDEE/AOA.

Vendee
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18. That, the VENDEE shall not without the sanction and permission of the
competent authonty in writing, make any alteration, addition or otherwise
subdwrde or amalgamate the above said transferred flat. There shall be no
temporary or permanent coverage of balcony or common areas, passages,
space etd. In case of breach of this covenant, the Vendee shall be solely
responsible and liable for penal and other legal consequences.

19. That, the! VENDEE will use the Said Flat exclusively for residential purpose
and for no other purposes. Under no circumstances, the VENDEE shall
contravene the safety provisions while using/occupying the above said flat. In
violation, the VENDEE shall be solely responsible and liable for the
consequences as per Law.

20. That, the VENDEE shall not in any manner whatsoever encroach upon the
common, 1and/areas and facilities and services not handed over to him/her
under these presents All unauthorized constructions/encroachments made

shall be removed at the cost of the VENDEE and the VENDEE shall be liable
for legal consequences.

i 21. That, the VENDEE of Top Floor Flat shall not have any exclusive rights of
use of the terrace above the flat. However, all the VENDEE of the Group -
Housing | Project shall have right to use the terrace at reasonable time for
mamtenance/upkeep of water tanks, fixing of T.V. antennas or any other
legally perrmtted purposes on the terrace subject to observance of safety
norms. The terrace shall also be available to the occupants of the
building/tower in times of emergencies. No unauthorized construction,
temporaty or permanent, is perrnitted to the VENDEE/AOA in the Group
Housing| Project or terrace or in allotted flat or any part thereof. The right of

VENDEE shall however be subject to provisions of all applicable Laws, bye
Laws and rules etc.

22. That, the share in the undivided proportionate land hereby transferred, shall
always remain un-divisible and unidentified. Similarly the VENDEE shall

have the right of usage of common areas and will not have any independent
right of possessxon of the same.

i
8
3
2
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23. That, the Vendee alongthh other Vendees and/or Association of Apartment
Owners  shall ensure that the Group Housing Project/Said Phase is
comprehensively insured and keep the insurance always alive/updated at all
times. If the Vendor/Mamtenance Agency/AOA take up or proposes to take up

; the msurance -policy for the Group Housing Project/Said Phase, all the

Vendees of the Group Housing PrOJect/SaJd Phase, as’the case may be will

: contnbute for, making payment of insurance premium to the insurance

company The 'Vendee shall not do or permit to be done any act or thing which
may render yoid or voidable insurance of any Flat or any part of the

{M L

Vendee

Vendor
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PI‘OJCCt/PhaSC or cause increased premium to be payable in respect thereof
otherwxse the Vendee shall be solely responsible and liable for the same.

24. That, theiVendee further declares that except the Said Flat sold/transferred to
the VENDEE under these present, the Vendee shall not be entitled to use any
other areas, especially the unsold areas/Flats, Land of the VENDOR in the
abovesaid Group Housing Project or phase, as the case may be.

25. That, the Vendee has understood that the present Sale Deed does not create
any mdependent right, title or interest of the VENDEE in the commercial
areas of the Group Housing Project which has been allotted or may be allotted
by the VENDOR to any third party for commercial purposes. The VENDOR
shall be entitled to sell, transfer, convey or let-out the said commercial areas at
its own discretion. The commercial area in the Group Housing Project is the
mdependent area of the project for the use of the residents and as well as for

outsidersﬂj and t}ie Vendee has no objections for the same.

26. That, the VENDEE and all other persons claiming under him/her shall ensure
that the Said Flat is kept in good shape and repairs and he/ she shall ensure
that no damages are caused to the Said Flat or to the sanitary works therein.
The Vendee will not prohibit the maintenance agency to carry out the
mamtenzince work even if the maintenance agency needs access through the

Said Flat for carrying out maintenance work during reasonable working hours
except ml case of emergencies.

, |
|

27. That, the terms and conditions of the Allotment Agreement, Sale Deed,
Mamtenb.nce Agreement Electricity Agreement and/or any other relevant
documents executed between the VENDOR and VENDEE shall always be
binding on the Pames That in case of any repugnancy of any provision of the

Sale Deed and other documents, the provisions under the Sale Deed shall
prevml

28. That, uq‘der no circumstances, the VENDEE shall harm or cause to harm any
damage io the peripheral walls, front, side and rear elevations of the Said Flat in
any manner. The VENDEE shall also not change the colour scheme of the outer
walls or pamtmg of the exterior side of the door and windows and shall also not
carryiout any change in the exterior elevatlon/balcony designs etc. and shall not

erect any fencing/hedging/grills without prior permission of the VENDOR or
nomma‘ﬂed A55001at10n/Company maintaining the project/building.

29. That m case. 9f any breach of the terms and conditions of this Deed by the
VENDEE the Vendee will be exclusively liable for its consequences.

30. That, all letters circulars and notices issued by the VENDOR shall be
Far UK R (i the First Named VENI;EE/at the address of the Said Flat

ansa®
...........

Vendor ; | & M
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Vendee
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through courier/speed post/registered post/by hand/email and the proof of
dispatch/by hand delivery/by email shall be the sufficient evidence of service
on the VENDEE and shall fully and effectually discharge the VENDOR from
the ‘burden of proof of service/delivery of correspondence. However, the
VENDEE shall send all correspondence, notices, ete. to the VENDOR at the
Reglstered Office of the VENDOR through Regd. Post/Speed Post.

i
i
|

That, the VENDEE undertakes and assures that he/she has received proper
possession of the flat allotted to him/her and same has been constructed upto
his/her full satisfaction. The VENDEE has checked and inspected each &
every 1tem of the Said Flat and acknowledges that construction of the Said Flat
being the suthect matter of this Sale Deed has been carried out to the
satisfaction of the Vendee, as per the provisions of the Real Estate (Regulation
& Development) Act, 2016 and he/she has also gone through the relevant
prov131ons of Real Estate (Regulation & Development) Act, 2016 and rules
framed there under and hereby records his/her full satisfaction in that regard.

That, the Vendor/Maintenance Agency shall have the right to recover the
overdue amouni if any, from the VENDEE or their Successors as per rules, at
the rate of interest of 12% per annum.

L
That, thel VENIDOR/VENDEE/Assocmuon of Apartment Owners (AOA) shall
make such arrangement as are necessary for maintenance of the building and
common services. The VENDEE will regularly make payment of the
maintenance cﬂarges to the Vendor/Maintenance Agency. That the provisions
of the Uttar Pradesh Apartment (Promotion of Construction, Ownership and
Maintenance) Act, 2010 (as amended from time to time), Real Estate
(Regulation and Development) Act 2016 (RERA) as well as all Rules and
Regulation made there - under shall be applicable on the
VENDOR/VENDEE/AOA No objection on the amount spent for the
mamtenance of the building by the Vendor/Maintenance Agency shall be
entertained and decision of the Vendor/Maintenance Agency in this regard
shall be fmal and binding upon the parties concerned.

i |
That, it!has been agreed amongst the parties that the segregation & safely
disposal. of the household waste/garbage/unwanted material/byproducts/out of
the use products, generated from the use and occupation of the Said Flat on
day to day basis up to the depots/bins, shall be the exclusive responsibility of
the VENDEE/AOA at his/her/their own efforts and expenses. The

VENDEE/AOA shall also be remained bound by the Government Rules &
Notlﬁcatlons m thlS regard.

That, the VENDOR would be having the right to put the Hoardings etc. on the
terrace on the! elevation or on the boundary wall, or any other place of the
Group Housing Project and to sell/rent/permit for use by the intending users,

4' 4 Limited  T@1....oof Z}/ . J/\///
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for wluch the VENDEE(s) would not be having any kmd of objection of
whatsoever nature.

36. That, the;VENDEE shall not display or exhibit any picture, poster, statue or
their articles which are repugnant to the morals or are indecent or immoral on
the walls of allotted flat or doors thereof. The VENDOR shall have the
exclusive right| to display or exhibit any signage, hoardings, billboards,
advertisement or placard in any part of the exterior wall of the building, except
otherwise spec1ﬁed for the purpose by the VENDOR in writing.

37. That, the VENDEE undertakes to apply and obtain membership of the Resident
Welfare Association formed under the supervision and patronage of the
VENDOR, wh1ch shall be constituted and managed according to the Provisions of
the Societies Reglstranon Act 1860 and the Uttar Pradesh Apartments (Promotion
of Constructlon, Ownership and Maintenance) Act. The VENDEE further
undertakcs that he/she will not accept or recognize nor form any other
assomatlon as Remdent Welfare Association, and if he/she is found contrary,
this would amount to breach of terms and conditions of this Sale Deed.

38. That, the. VENDOR has provided certain facilities to facilitate the occupants of
the Group Housmg Project. The VENDEE shall be entitled to use the same in
adherence to the Rules/Regulations framed by the VENDOR for the use of
such facilities on payment of requisite charges etc. That the VENDOR and the
Vendee have agreed that the Terms & Conditions of the allotment agreement,
Sale Deed and Government Laws, building bye-laws, as amended from time to

time  shall be binding and shall be applicable on the
VENDOR/VENDEE/AOA

39. That, bo ies have executed this Sale Deed after having acquired full
knowledge of all the laws and notifications and rules applicable to the Said
Flat. The deed of declaration dated 15-09-2017 filed with the Ghaziabad
Development Authonty, Ghaziabad on 16-09-2017 has already been made
avallable to the‘Vendee prior to execution of this Sale Deed.

40. That, the Stamp duty, registration charges and all other incidental charges

required | for execution and registration of this Sale Deed have been exclusively
borne by the VENDEE

41. That, any disppte arising out of this Sale Deed shall be referred to the sole
arbitrator to be appointed by the Director of the VENDOR. The venue of
arb1trat10n proceedmgs shall be at Delhi/New Delhi and the language of the
proceedmgs shall be English only. The fees of the arbitrator shall be shared
equally By both the parties, which shall be subject to the final award by the

arbxtrator For other matters excluding the arbitration proceeding, the District
Courts at GhaZ}ab shall only have the jurisdiction.

i S‘f«"‘mg&amz{ %‘ M M
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42. That, after* this Deed is executed, no disputes or differences relating to the
registration, bookmg, allotment and Possession or any such matters as are
instrumental to these and are likely to affect the mutual right, interest,
privileges and claim of the VENDEE, would be entertained by the VENDOR,

- except otherw1$e prov1ded or agreed between the parties in writing.

43. That if any provision of this Sale Deed shall be determined to be void or
unenforceable under applicable laws, such a provision shall be deemed to have
been amended or deleted in so far as reasonably consistent with the purpose of
this Sale Deed and to the extent necessary 1o conform to applicable law but

this Sale ched thh remaining provisions shall still remain valid, binding and
enforceable

‘44, That, bothlpartxes have executed the present Sale Deed out of their own free
will, volition and without any coercion, undue pressure, force or influence
. ... from any corner and also obtained independent legal advice regarding the
covenants,| their legal rights and hablh'ues terms and conditions of this Sale
Deed agreed upon and also understood the same prior to executing the present

sale deed. | 1

|
IN WITNESS WHEREOF, the parties have signed and executed thls Deed on this

day, month and year ﬁrst written above in the presence of :

e — -

Vendor

Vendee

————— T T T —
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